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ORDER
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None is present from the side of the Applicant Debtor. The Petition is
moved under section 10 of the Code. The date was duly intimated, even then
the Petitioner remained absent. However, a chance is given; otherwise, the
Petition is liable to be dismissed. Now adjourned to 07t July, 2017.

Before the rise of the Court, Learned Counsel of the applicant Debtor is
present and stated that the matter is Urgent. Hence instead of 7% of July, 2017,
to be heard on 04" of July, 2017. For that the Counsel of the other side is
consented. As a result, now adjourned to 04t July, 2017.

Sd/-
M.K. SHRAWAT

Date : 03.07.2017 Member (Judicial)
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